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continucnce of

RESOLUTION SEEKING APPROVAL
OF CONTINUANCE OF PRESIDENT’S
PROCLAMATION UNDER ARTICLE
356 IN RELATION TO JAMMU AND
KASHMIR.

THE MINISTER OF FINANCE
(SHRI YASHWANT SINHA). Madam,
I beg to move:

“That this House approves the
continuance in force of the Procla
mation dated the 18th July 1990 ip
relation to Jammu and Kashmis
issueqd under article 356 of the Con-
situati on by the President for a fur-
ther period of six months with effect
from the 3rq March, 1991.”

As the House is aware, jn view of
the then prevailing situation in Jammuy
and Kashmir, a Proclamation under
article 356 of the Constitution in rela-
tion to the State of Jammu and Kash-
mir was issued by the President on
the 18th July, 1990 on the recommen-
dation of the Governor. Earlier, on
19th January, 1990 the Governor,
Jammy and Kashmir, assumeq to him-
self the powers of the State Execu-
tive and Legislature placing also ths
Legislative Assembly -of the State
under suspension under the provisions
of section 92 of the Constitution of
Jammu and Kashmri, A month later,
on 1Yth February 1990, the State As-
sembly was also dissolved by the
Governor in exercise of his powers
under the State Constitution.

Clause (4) of article 356 of the Con-
stitutfon, as applicable to State of
Jammu andg Kashmir, provides that 2
Proclumation approved by Parliament
shall, unless revoked, cease to operate
on the expiration of a period of six
months from the date of passing of
the second of the Resolutions approv-
ing the Proclamation, The Resolution
approving the President’s Proclama-
tion was passed by the Lok Sabha on
21-8-1990 and by the Rajya Sabha on
3-9-1990, Therefore, the Proclamation
issued on 18-7-1990 will cease to ope-
rate on 2-3-1991.
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under article 356 in relation to ] & K

The present law and order and
security environment in Jammuy and
Kashmir has not reached that level of.
normalcy which may be describeq as

‘conducive to holding elections to the

State Legislative Assembly. Available
reports do not indicate that the poli-
tica] forces in the State are ready to
contest elections. There is no evidence
to show that political forces have
strengthened themselves or are addres-
sing themselves to electin matters.
On the other hand, the law and ordet
situation continues to be disturbed.
The unabated infiltration of trained
militants from across the border, the
assistance that the neighbouring coun-
try is providing to the militants in
various forms, the militants’ increased
attacks on the security forces of our
country, the large-scale exodus of the
minorities from the Kashmir valley as
a result of such attacks, and the un-
settled situation in the State Adminis-
tration do not make out a case for
holding elections at present.

The Governor of Jammu and Kash-
mir, in his recent report addressed to
the President, hag also stateg that the
current security and political circum-
stances are such as would not permit
carrying on the Government of the
State in accordance with the provi-
sions of the Constitution when the pre-
sent Proclamation expires. The Gov-
ernor has further reported that the
security forces have maintained 5 sus-
tained pressure on the subversive ele-
ments ang the militants in containing
their activitiess on the ground., A
change in the mood of the people in
the Kashmir valley is also perceptible.
The Governor has further mentioned
that despite these positive develop-
ments, the security situation continues
to be grim and challenging because of
the presence of Pak-trained militanis
in the valley as well as across the
Line of Control, the huge quantities
of arms, ammunition and explosives
available to them and the continued
active assistance by the Pakistani
agencies and forces to the militants m
Jammu and Kashmir. :
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The Governor hag also reported that
‘the situation is not conducive to hold-
ing of elections to the State Assembly
in the near future, There is political
vacuum in the Kashmir valley, with
‘hardly any  political activity among
the people,

~ The Governor has accordingly re-

" commended that the President’s Rule
in the State may be extended for a
further period of six months from the
date of its expiry.

Keeping in view the situation pre-
vailing in the State and taking all
the relevant factors jnto considera-
tion, there seems to be .no alternative
but to contitue the President’s Pro-
clamation dated 18-7-1990. It is, there-
fore, proposeq that the President's
Rule in Jammu & Kashmir may he
continued for a further period of six
months with effect from 3-3-1991.

In view of the positign explained,
I. solicit the approval of this august
House to the Resolution, Thank you,
Madam.

The question was propased.

THE DEPUTY CHAIRMAN: Shri
Shankar Dayal Singh—not here; Shr:
M, C. Bhandare. .

SHRI MURLIDHAR CHANDRA-
BHANDARE {Maharashtira): Madam
... (Interruptions) ‘

THE DEPUTY CHAIRMAN: Let
him speak.

SHRI MURLIDHAR CHANDRA-
KANT BHANDARE: Madam, I rise
to participate ... (Interrupt ons).

SHR1 MAKHAN LAL FOTEDAR
(Uttar ‘Pradesh); Madam, let ys pass
iy, without discussion,

THE DEPUTY CHAIRMAN: If the
House !¢ agrees.....

SOME HON. MEMBERS: Yes, yes.
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relation to Tamil Nady

SHRI MURLIDHAR CHANDRA-
KANT BHANDARE: I can oaly end
by saying that I share the concern
and I hope that this will be one ques-
tion which will be tackleg on a war
footing and there will be z consensus
policy ang programme ang action
evolved by the Prime Minister and
the Government on this issue, With °
this, I commend this Proclamation,

THE DEPUTY CHAIRMAN :
wRf ST we W Qw T FE @ T
because your name is there.

SHRI KRISHAN LAL SHARMA
{Himachal Pradesh). Yes.

THE DEPUTY CHAIRMAN: Okay.
I shall now put the Resolution moved
by Shrj Yashwant Sinha to vote,

The question is:

~“That this House approves the
continuance in force of the Procla-
mation issued by the President on
the 18th July, 1990, under article
356 of the Constitution in relation
to the State of Jammu anq Kash-
rair, for a further period of six
months with effect from the 3rd
Mazrch, 1991

The motion was adopted.

THE DEPUTY CHAIRMAN: We
shall now take up the other Statu
tory Resolution—Shri Subramanian
Swamy,

RESOLUTION SERZKING APPROVAL
OF PRESIDENTS PROCLAMATION
UNDER ARTICLE 336 IN. RELATION
TO TAMIL NADU. T ‘

THE MINISTER QF COMMERCE
WITH ADDITIONAL (CHARGE OF
THE -MINISTRY OF LAW (SHRI
SUBRAMANIAN SWAMY): Madam
Deputy _Chairman, 1 rise to move:

“That this House‘ approvas  the
Proclamation issued by the Presi-
dent on the 30th January, 1991,



